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9 An Act further t o  amend the Court-fees Act, 
1870. 

HEREAS it is expedient further to amend the 
YII of 1820. W Court-feea Act, 1810 ; It is hereby enacted as 

follows :- 
I. This Act may be called the Court-fees (Amend- shorttitle. 

ment) Act, 1922. 
VII 0fi870. 2. In section 4 of the Court-fees Act, 1890, for Amendment 

the words "judgment of two " the words and brackets f e ~ $ ~ ~  
" judgments (other than judgments passecl in the 1870. 
exercise of the ordinary original civil jurisdiction of 
the Court) of one " shall be aubstituted. 

[Price one av.na,] 


